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This case is taken up today on inentop. 

El ence Registry did not have sufficient time to scrutinize. 

They should scrutinize the same imniediateiy arid defects 

noticed, if any, should be rectified by the Ld. Counsel rot 

the Applicants. Copy of this O.A. has been made avtilabIe 

to Mr. S.K.Ojha. LI. Standtm Coim~el for the 

Respondents. 

MA 	 on tdeu : 

persons to prosecut 

Learned Counsel for both 

prosecution is allowed and M A. stands thsposc 

accordingly. 

The Applicants are continuing in IRCTC 

deputation basis. They have approached this Tii 

eeking the relief that Respondents be directed to t 

le promotion of all the Applicants as per rules, 

hé orders of the Raihvay Board.• The O.A. em 

eral letters in wlucii Railway Board has express' 

orbed in IRCTC, shal.l permanently damage their earer 

.:pect as the link with the pareilt department wdl. be  

.:ered after their absorption. 

Applicants have also prayed to direct the 



k). 11.2006 for exercising options for absoqtibn in 
) 

Having heard Learned Counsel for both the 

parties and on perusai of the records available, the 

Resporidents/Railiway are hereby directed to take up aii 

finalize the matter for considering the cases of the 

Applicants for promotion before they are absorbed in 

IRCTC as per rules, in compliance of orders of the 

Railway Board under Annexure-7 & 8. Regarding ad-

interim prayer for extending the date of exercising 

options, since the IRCTC is not coming within the 

jurisdiction of t.his Tribunal, this prayer is disa1 

Send copies of this order, along w 	pc 

the O.A. to the Respondents and free copies of this 

he given immediately to the Learned Counsel for both U 

parties since the last date of exercising the option js 

30Ji.2OO(. 

With the above observation and dir :Li;a 

O,A. is disposed of at the admission stage No costs. 


